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The Council met a.t Government House on Monday, the 9th October 1876. 

PRESENT: 

nis Excellency the Viceroy and Governor Genernl of J nd,'n G , . u. S. 1'1 
p,·esiding. 

Major-General the lIon'ble Silo n. W. Norman, K. o. B. 

The IIon'ble Arthur Hobhouse, Q. o. 
'J'he Hon'ble E. C. Bayley, c. s. I. 
The Hon'ble Sir W. Muir, IC, o. S. I. 

The Hon'ble Sir A. J. Arbuthnot, K. o. S. I. 
Colonel the Hon'bla Sir Andrew Clarke, R. I., K. O. U. G., O. Do 
The Hon'ble John Inglis, o. s. I. 

The Hon'ble T. C. Hope. 
The Hon'ble F. R. Cockerell. 
The Bon'ble the Maluirajd Sir Dig-nijay Singh, Bahadur, K. o. S. I., of 

Balrampur. 

OUDH LAWS BILlJo 
The Hon'ble MR. HonnousE moved that the Bill to declare what laws 

are in force in Oudh, as amended, be pllSsed. He said that all that he 
had to remark on this subject he had said upon the last occasion when the 
Report was taken into consideration. Nothing had since occurred to make him 
think that any further observations were necessary, and he would therefore not 
trouble the Council with any further remarks unless any were called for by the 
course of the dipcussion. Seeing however how closely this Bill and the Oudb 
Land-Revenue Bill were connected together, he would ask His Excellency tho 
President to suspend putting his motion until his hon'ble friend Mr. Inglis had 
had an opportunity of moving those motions that stood in his name, so that the 
two Bills might be before the Council a.t the same moment. 

OUDH LAND-REVENUE BILL. 
The Hon'ble Mit. INGLIS presented the final Report of tbe Select Oom-

mittee on the Bill to consolidate and define the law relating to Land. Revenue 
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.i~Oudh; and'moved that it be taken into consideration. H~ said: II A report 
!,,'hjr'the'S.electCommittoeon this Bill,was presented to the Council a short time 

agoJ:>ytho Hon'hle Sir Henry Davies, who then explained ftill~ all the changes 
,thii;t>had been made in it since its introduction in 1872.: it is consequently 
;ti~necessary for me. to take up the time of the Counoil by going over the same 

;}. ,:',,;. gr'~~nd,ag~il'l~ . .I propo~e th~rf)f9re to n.otice to.day those changes only which 
t(~J,t'h~~ebeen' made in'the Bill since the presentation of the Report in July last. 
~!;;~'.:4-;go24~~anyalt~J:~~ions hnve been made in it since then; some to render clear 
:>:;h,)~e,mea.ning of certain sections, or to remove doubts that hav~ been felt as to 
~~~~:'tb:e,1C'6ri~ti'lic'ti6n to'be put on others; and some to improve the arrangement of 

the Bill generally. Besides these there are only three changes made by the 
',"!' Oommittee which require particular notice. " 

,; '.'" ~'," . /I The first is the alteration ma~ein the arrangement of sections 52 to 55, 
~nd the inse.rtion of section 54. There is reason to believe that all the grants 

.. thatJ~,av:e been made in lieu of rights previously possessed by the grantees 
," '. bave not beEm confirmed as required by section 52. In order to meet these cases 
!;~1.';the: Committee bave inserted section 54, which provides that if a Oourt, 
I .' 
f::~:.: to' which an application has been mado under section 53, finds that 
~:~r;".;:i;the gra.nt, which the grantor seeks to resume, bas been ~ade in consideration 
R,~~:':'o.rthe 10ss or sufrender of a right previously vested in the grantee, but that 
;':,''''''"it has not been confirmed or sanctioned as. mentioned in section 52, the Court '."1>'., ....... ,.... . . 
:- ", shall refer the case to the Chief Commissioner, who shall make such order in 
·:<~it as he thinks fit, 

,~:·~;'~,'o.. :'.The next section to which 1 have to ask the atte:tion of the Council 
, .:';. i~ section 158. To this section the Oommittee have added a clause, which 
'/:":,'_.';,:provides, first, that if the Deputy Commissioner finds it neoessary to annul the 

sub.settlement of any mahd.l in order to recover an arrear of rent due on it, he 
8~all refer t.he case for the orders of the Ohief Commissioner, and secondly, tha.t 

, on the expiration of the period for which any subsettlement may have been 
. a.nnulled, a new subsettlement shall be made under section 40 of the Bill • 
. 1 am not certain that this last clause was necessary, but as doubts were enter-

t,ained on the subject, anci as the taluqda.rs were apprehensive as to what the 
effect of the' annulment of a subsettlement miuht be the Committee con-t> 
sidered it. as well to provide disti,nctly that, on the expiration of the term for 
which any subsettlement had been annulled, a new subsettlementshall be made 
under section 40, that is in accordance with the provisioDs of Act XXVI of 
1866, the Oudh Subsettlement Act. 
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Ie '~he Com~it~ee have also i.nserted 8, .. clause in section 220 empowering 
the Chlef Com~l~lOner to determllle the amount which may be retained by the 
Deputy CommlsslOner to defray the expenses of the recovery of (l.I'rell.l'S of rent 
undel' this section 158; nnd nlso empowering him to determine the extent to 
which an arrear of rent may be so recovered. I t is not intended that appli. 
cations for the recovery of an arrear of rent due for more than the year in which 
the application is mnde shall ordinarily be entertained under t.his section, but 
cases may occur when it may be found advisnble to extend tho period somewhat; 
such cases will be provided for by the rules issued under section 220. 

"And this brings me to the only really important alteration that has 
been made in the Bill since the presentation of the Report in July last, namely, 
to chapter XII of the Bill now before the Council. TJlo Council will remember 
that Sir Henry Davies said, when he presented the Report two months ago, that 
section 208 of the Bill then before the Council had been retained in if, as originally 
drawn, but thnt Bome of its clauses were still under consideration. 1.'he clauses to 
which he referred were those which gave power to the Chief Commissioner to 
frame rules relating to the appointment, punishment and remuneration of tbe 
patwaris of 11.11 maMls, whether they were included in taluqtis or not. The 
taluqdtirs have from the first protested against these clauses, and have presented 
several memorials against them. They-urge, Among other ohjections, that the 
power of appointing their own pntwnrls was conferred on them in 1858, and 
that if this power is now transferred to the Chief Commissioner, they ",ill be 
deprived of a privilege which they value highly, and which they have 8J1;ercised 
ever since the anxwxation of Oudh. 'fheir objections nre very clearly nnd tem-
perately stated in the last memorin.l sulJmitted by them, which WIlB forwarded 
to the Government of Indin by the Chief Commissioner in April IllBt. This 
memorial is a.mong the printed papers which hnve been circulated to the 
Members of the Council. 

"The question hns been very ~arefully cO~8idered lately, a~d it ~a8 ~een 
decided that it will be better to strike out of sectIOn 220-the 80ctl0D wl11ch gn'es 
the Chief Commissioner power to frame rules abo.~t vari~us mattors--:all the 
1 I t· t t .I. r'- and to provide for theu appollltmcnt, punishment 

(l auses re n lUg 0 po. Wi.\. UI, , 

d t " th BOll ·tself. 'l'his hns accol"dm,rjy been done by sec-an remunern IOn 111 ell . eo • 
tiona 203 to 215, which now form chapter Xl I of tho B~ll before th~ CouDcll. 
Section 203 gives the Chief Commissioner power to reqUire the appomtment of 

• . ___ 1 S tion 204 imposes OD all landholders a patwd.r1 for any villa.ge or 10Ci.\.l area.. ec 
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t4~ . reaP,?nsib~lity of nomi~ating . duly qualified persons to fill the office of 
p~tV{t\x.:~,~.~nclJ~2ti?~".205 ~mpowers .~he CJ;tief Co~,m.j~sibner to make r.ules f~r 
rcgll~a:iing ~hequalifications, t)llrolment and duties of patwuris. The next seven 

,. s;otions Nos. 206 t.o 212 contain provisions relating to the appointment, punish. 
···.,:·!.lr!~nt,s~lpervision and rem"lDe~ation of pat,~ar1s gene;ally. 

'!:.~p,):·~::y~;~; .. KThen comes 8~ctio'n 213, 'which d~clares that the pro~isions of seotions 
·;:,·"~.206-:-212 shall not by force of the Act only' apply to talu.ql1s, but that they 
:·?~~>iri~Y!be~adeapplicll.ble if the Chief Commissioner finds it Jlecessary to do so ~ 
{~/~:\then:"seQtion 2iCglves 'th~ Deputy Commissioner pow~r to order the patwnris' 
.' .... : pri.pers required by the rules made under the Act to be prepared for anyone year 

.a.~,the expense of any taluqdtir who may fail to have them submitted nt the pres· 
cribed time; and lastly section 215 provides that. on the request of any taluqdar~ 

: ",d>(if,tmy tllluqd:1r persist~ntly and repeatedly fails to nominate persons to fill the 
.. ',:;. ?ffice 0'£ pa.~warl, or ~o ensure the punctual. and accurate performance by his 
':, .... : nominees of ~e duties prescribed for them under this chapter, the Chief Commis-
',) ::',: ~ioner may <Meet that all or any of the provisions contained in sections 206 to 212 

.,::;,;,\:~:·:""hall.beapplied to the tnluqa of the taluqdar mnking suoh request or default, or 
;:,.:: .. to any local area therein, for. such tormas he thinks fit : provided tha.t, in the case 
:·::~~ifi..?f .the'taluqdatr making such requ~st. the term sq.all not exceed hfs life, and tha~~, 
~i;\:/.;"·!n ·the case 'Of the taluqdar makmg su~h default, the term shall not exceed hIS 
~~":. life or fifteen years, whichever period first expires. ~. 
;f'~~;··'~:. 

,Cl Thus the privilege which the taluqdars now possess of appointing their own 
:. '" ':piit:warisis continued to them, bdt power is given to the Chief' Commissioner to 
. . .• ~ ..... }~teP in and take the nece~sary measures to ensure the appoi.¥ment of efficient 
"::;~en, and the submission of correct 'returns and statements f~r their estates, 

.'. ,:. :whenever this ma.y be rendered necessary by the neglect or contumacy of any 
"taluqda.r. 

" I think tha.t these sections do all that is wanted i and I feel certain that the 
taluqd4rs will show that they deserve the confidence that has been placed in 

. ~liem:; that they will appoint efficient men to be the patwarls of their estates; 
. a.nd that they will take th~ nece~ary measures to ensure . that the returns and 
~ta.tements required from tnem are correotly prepared and1>unctu~y submitted. 

. ". 
Suggestions have lately been made that we should at once introduce into 

Oudh all the statements and returns that are now required from the patw4ris 
9f the N orlh. Western Provinces. I have no hesitation in saying that we ca.nnot 
do this at present; they enjoy in the North· Western Provinces in the ma.tter or 
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patwai-is and the returns required from tholU many ndvantnrres we have mit 
in, Oudh! In t~e North·Western Provinces the pntwuris hay: been carefully 
and thoroughly traine~ and instructed ill their duties by the Settlement officers 
under whom they have been employed during the progl'oss of the revision of 
the nssess'!lents of the ·land-revenue now, going on thcre,-the statements which 
the patwuds are there required to leep up hnve bcen in the first instance 
correctly pl'epn~ed under the l:lUpervision of the Settlement officers, and the duty .. 
of the patwlil'ls IS, fqr the most pnrt, merely to keep these returns up to date, by 
making in them tae necessnl'Y corrections from time to time. III Oudh the CIISO is 
altogether difterent: thera the settlements have been completed s~me years ago-
the patwRl'ls are utterly ignorant nnd uninstructod: and most of the papers' 
4ept up in the N orth-Western Provinces will, if called for fl'olll Oudh, hnve to be 
prepared de ,wvo. Foi' these rellSotld I nm certain that we must be contented, 
for the present at all events, with demanding from onr patw6rls the statements 
and accounts prescribed by tqe circulars issued by the Chief COU1~nissionel' in 
1869 and 1872, 'I.'hese are amply sufficient for all prac~ical purpose'!! j'if we try 
to get more we shall only harass and worry the people without t,he slightest 
chance of attaining Ollr object j hereafter, when we have got these papers correctly 
prepared, when our patwaris have beeonthoroughly instructed in their duties, we 
limy perhaps, if it is then thought necessary, take a step further in imitation 
of the North· W estc~ Provinces. 

"I do not think that any other alterations ,llll.ve been made by the Select 
Committee since July last which need be noticed. The Bill ,has now been before 
the Council for abo1lt four years j during that time it has been most thoroughly and 
carefully discussed by all parties interested in it; by the officers of Government 
as well as by the ta.luqcl8.rs and other landholders of Oudh, The differences which 
existed as to some of its provisions, and which have boen the causo of the delAY 
in passing it, have been adj\1sted, and it is now the wish of everyone con-
nected with Oudh that it may become law is soon lIS possible. I hope thorefore 
that the Council will consent to the motion I shall presently mILke, Ilnd by 
p8.Sl!iuO' this Bill to-dny give to Oudh the benefit of 0. short, clearly. expressed, 

.:2 •• I f th confusion which now eX18is on that well a.rranged revenne law In p nce 0 e . 
. b' t Th I w' in force in Oudh at present is the revenuo law of eu ~ec , e re~enuc 1\.. • h It 
the North.Western Provinces, as it stood in 1858, BU})Joct to SIlC n era.-
t . h b m'o.de ill it bv ordcrs subsequently passod by the 
IOns us may 0.'iEl cen " . ' b ' 

bovetnment of Indillo, and the circulars issued from ~lIne to t,wdCd ~ v~:;~ 
Ch' f C "The revenue 'law thus partllllly exten e 
,1e ~mdml~loners. tJ 50 old Regulation. and Acts, The earlier of 
18 contnme m more Ian 6 '. 
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.. these" neciulatiqns were passed in 1793, Qriginally' for Bengal, and were 
.' . ,,, ... ,,,,.,,,.0 • 

'n.fter!warcis extende'tl at different times, either whQlly Qr lD part, with. tnany 
, lllodifications, to. the 'oeded and conquered proviitces. T~e difficulty of tracing 
,·:the ·law backwards and forwards through all these Qld Regulations is in 
. itself very great; but thIS difficulty' has been D\!loteria]ly -e~hanced 'in Oudh by 
-:'~heeffect of the, orders of Government' an.d the circulars of the Dhief Com-
:,(~ii~~,ioners i and ~soby the fact that the taluqd3.ri settlement granted to Oudh 
'/,',bYiLord-Oo.nnirig· bas introduced into that Province. :many' tenures un-
,_:,,'kIlowIi:~iIl'~~nga.l-~ben the;Oearlier Regulations were pas.d. The'r~sult is -
" tha.t it is almost, in fact I may' say quite, impossible to ascertain with any 

degree of certainty what -the law actually is' on many important questions 
conn:eoted with the revenue administration _ of the 'Province. In the place pf 
_!Ill th~~_ 914 aegplation,s~d Acts, aU ~ese orders and" circulars, all tltis un-
~certain:tYl I'hope we shall now have 8. short, clearly expressed Act, in whioh 
" all~oubtfur points, so far as they have been brought to tpe notice of the Select 
:. Committe61 are cleared. up and settled, and the boon to the people and the 

"~"~~omc~rs of the G~vernment will be very great. 9f course I do not mean to. say 
.. 'that the . Bill which I ha.ve now the honour to. present to the Council is 
c': . altoge.ther perfect, or that it mo.y not be found, necessary, after it has been in 
t. 'operation a, few years, to propose some alterations or a.mendments in it j fQr it is 

no 'easy task to consolidate into ODe shott Act the protisions of so many old 
-Regulations a.nd Acts, overridden as they are on so many points by an un- ' 
limited number of orders and circulo.rs; especinlly when they r.elate to 80 large 

". a. subject as the law applicable to the assessment and collection of the land-
revenue, the prepara.tion and mo.intenance of a correct reo'*'1 of rio-hts in la.nd, 

I "_, .. , c 
. ',th~ partition of estates, and other matters coming within the .scope of this 

'~,:, :,Bill; -but tbe Select Committee have taken very great trouble with it, and have 
done their best. They have moreover received, much assistance from Mr. Currie, 

-the Judicial Commissioner of Oudh, and from the Revenue Officers Qf that 
. ',Province, who have all been const¥ltly consulted while the Bill hns been in 

progress, and whose opinions have received the most careful attention a~d 
,'consideration. The Select Committee ha.e also to a.ckiQwledge the nssistance 
t~ey ha.ve received from the ta.luqdars of Oudh; who have from the first taken 
l\. very active and in~lligent interest in the Bill. ~ Thus, as I just l!OW said, 

, the provisions of this Bill have been most thoroughly and carefully discussed 
during the IcLst four years by all parties interested in it, and I. can, without 
hesitation, commend it to the approval of the Council. 

In conclusion, my I.Jord, I, wish to take advantage'of this ~pportunity to 
express, as Officia.ting Chief Commissioner of Oudh mv sense of the fairness and . , " 

-." 
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libera.lity tha.t have been shewn by the taluqdars as "bod "th d' , d , ' ... y m e ISCUSSIon a.n 
settlement of the ma.ny Important questions afi'ectillO' tllel'r l'I'thts d' t 'ts th t 

, , .... .' 0 0 all 111 ores a 
have been ra.lsed whIle this :Hill has been before the Select Com 'tt I fi " ml eo, re er 
es~eclo.lly ~ my fn~nd th~ Maharaja of Bnhimpur who is now 0. Member of 
thlS C?u~cll ; to Raja A~fr HIIBSo.in Khan, the Vice-Presidont of tho Taluqd6.rs' 
AssoClation; and also t.o the other to.luqdars who have como up to Simla to ,be 
present at the final discussion on it, I have now, my Lord, to moye that the • 
fina.l Beport of the Select Committee on the Bill be taken into considerntion " . ~ 

The Hon'ble THE MAFI'ARA.JA OF BALRA"MPUR, speaking in Hindt'lstani, sa.id 
that the Qudh Land-Revenue Bill and the Qudh Laws Bill had been under con-
sideration for the last four years, During thj~ interval all those toluqdl1rs and 
~thers whom the provisions of these Bills concerned were given the opportunity to 
eXpteBB their opinions, Consequently every section' of these Bills WIIB' properly 
discussed and thoroughly considered, and the several points were p~operly deter-
ruined by the Select Committee, I n his opinion the legislation of these BiUs was 
in reality an 'important one, for by their introduction, many doubts had been 
removed. It was therefore his desire that the, Bills might be passed by th~ 
Council. ' 

The Motion was put and agreed to, 

The Hon'ble MR, INGLIS also moved that the Bill o.samonded be pllSSed, 

His Excellency TilE PRESIDENT said :-

"Before I put the qu~stion which has been ~oved bY,~he Hon:ble 
Mr, Inglis, I wish to say a very few words in genr.ral reference to the subJect 
of this Bill. It is not in my power to add any thing, nor is it necessary that, ' 
I should attempt to'add nny thing, in the way oC cxplllnlltion, to the much 

" k d re especilllly to what wo hnve that has been already wrItten and spo en, nn mo , 
lleard to.day from the Hon'bla Member who moved tbat t~e Bill do now p~8, 

, d 'I f I' , ' t t measure the circumstanocs which respeetlllg the etlll sot 11S Impor an , 
b' cts it is intended to effeot, have rendered it necessary or the numerous 0 ~e 

.' "'th hich I shall conclude theso But the probable 1'esult of the mottOn, "I W 'd , t ro, t) c sinccI'C con"'rntulattons an remarks is one upon whioh I deSIre 0 ouer I I:) 

• t r India-in the first plnco, to gl'ateful acknowledgments of tho Govel'nmcll 0 M I r 
those ~ble and exp<lrienccd administrators, Sir George Couper ~nd J r'b Dt~ I~, 

, '0 dl Mr CUl'rlC W 10, Y u£lJr 
I1S also to the J udicinl CODlmisslOner lU 11 I, I' ,I tJ 'e mmittco to 

, d t' 'tance have anah Cu Ie 0 valuablo adVlce an energe lC aSSlS , • f factory completion; 
bring this Bill to what we hope and believo to bo a sa 15 

• 
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a~a·ii!in,ttlle~ next :WIlC0, ,I wish to offer similnf, ~od, no·loj;s cOI1c1ial, oc~ . 
'];9?~f?tgtrierits to '{\IC Mahltl'ltja of 13alr~mptirw. and. to. thoso hlfll\el1~iRI 
,Nati"f~~ob\~men 'and Gentlomen. of Oudh,whose lDtelbgent co-operation a. 

"-;::ailduuprejudiced· oriticism hove 8'0 greatly. aided tbe Government of India 
/,t;~:,~it8endellvour to l'eoollcile the reasonable interest. of· the taluqdai1'8' with 
~?'tlH,;t«(1egteeof'seourity·. which the 'State, in its supreme oapacity, as the im-
»ipartilll.guardianof:aU· olasses and interests, is bound to provide, not only for 
'i;''thecollection of its o\vn revenue, but also for tlle rights of sl!bordinllte 
~~~holders> and the adequate protection of the actual-cultivntor of the soil. . , 

"It is with special satisfaction. that I notioe that our deliberations to.~lf)y 
have taken place in the presence of som~ of those gentlemen, who so worthily 

k.J'epre5e.nt ,the int<:lligell.Qe...,.nd loyalty of the taluqcld.rs of Oudh; because I 
. am tlH:lrebY'afforded the opportunity of publicly vindicating,' in· tbeir 'hearing, 
,the cllflt!llctei- of this Govel'nment from a very serious accusation-and,' i must 

>1».1, I think a very odiotls aceusaHon-wlaich bas been }mbli91y preferred 
::',,~:_I~rIst"it by a writeI' of oonsiderable eminence and authority. In a re(lent 

:iwork by bim upon tbePrhnitive 'Forms of Property; M. Emile de Lnveleye, 
.the distinguished Belgian Publicist, has 'reQOl'ded and critinised the ~ours~ of 
Indian legislation in r.,ference to land.tenures in Oudh . 

• cc Now,' no doubt that suhject is a very complicated and difficult ~ne; but, 
I fear, it cannot be said that M. de Laveley~ has treated.it with his usual care 
and can dour ; indeed, his statements on this subject appear to me to have 
been maile under a total misconception, not· onll' of tho prinoiples, but also 

,,: 'Of tiie plainest facts, of our Indian land legislation .• Those statements, however, 
.:.: ·,have sb 'special· a reference to the questions with wUich this Bill is concerned, 

""7that, before I refer to them more partioularly in detail, it may, perhaps, he con-
. venient to revert fur n moment to the origin and objeot of .the measure noW 

before u& . 

.. The primary object of this Bill is, as' we have heard from my bon'ble 
,friend Mr. Inglis, to clariC, the laws relating to land-revefue in Oudh, which 
have been obsoured nnd oonfused by seotion 25 of the Indian Gouncils Act. 
That section declares to be law n gl'eat number of merely executive or4er9 nnd 
regulations whioh were never intended to he law·at nIl, Mr. lIobhouse gave 
us the other day the number of enactments which have been more or less 
applied .in Oudh, 8uhject to inddi Ilite qualifications, by the e~ccutive' onlet' of 
February 1856; and, if I righ tly rCl'o\lect, it was no less than two hundred nnd 
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forty-.seven., I gathered from his lucid analysis of the state of the law in Oudb 
that It consIsted, firstly, ot the spirit· of the Bengal Uegulations modified b ' 
custom: secondly, .of a few Acts of Oounoil having special application to OUd:' 
and thIrdly, of-thIs mnss of executive ol'ders to which I have reJi d. d f 
which I 1 l' 't ' 'd b' erre ,an 0 , Ie leve, 1 . was Sill y a very eminent former Member of thl's O· '} 
(S' H Ma') ounOl lr cnry IDe , that he could rarely read one of them without being i 
~oubt whether it was intended to ,convey a sarcasm, or to lay down a rule, n • 

"We'l, the present system of land-revenue in Oudh whioh this Bill 
when passed, will' materially modify.and, we trust, greatly improvt', was based 
on th~ Pa~ja~ system, as, that system existed in what I suppose I may call the 
pre-sCIentIfic e!8; t11:8t IS to say, before it had been codified by Mr. Fitzjnmes 
Stephen and Mr. Egerton; and the Bill now before us was, I believe, when 
first introduced, drawn upon the lines of the l'anjlib Act XXXIII af 1871. . . 

It Sine,e then it has, I need not say, been copiously reoJloSt in general 
aocordanoe with the principles of the North-Western Provinces Act XIX or 
1873, Now, it is quite unnecessary for me to follow this Bill through all ita 
previous stages, to the fina.l and definite form in whioh we hop~ to pass it to.day. 

II The history oC the Bill has been v~ry ably sketolled by Hon'ble Members. 
who not only on this, but on former occasions, have spoken on the·subject oC 
it; and,' in listening to the exceedingly interesting account they bavo given us 
of the progress of tbis measure, I have often been reminded of a very curious 
and very extraordinary statemen~(a statement almost as extraordinary aa 
those of M, de LavoJaye)-by an old Greek writer, who seriously affirms 
it to be a faet in natural bistory, that the eagle habitually lays three 
eggs, sits upon two, and hatches only one, N ow, however untrustworthy that 
statement may be in regard to the natural history of eagles, I think it is, ot 

. least, more or less applicable to tbe natural history of the legislative inoubations 
and productions of a Government whioli, likt'.tbis of Indin, has to legislate 
with careful reference to the most complex, the most ourious. and tho most 
delioate diversities ~d varieties of difference in tpe fundamental social filets . ,. 
of the numerous dissimilar communities whose rights and interests are com-
mitted to its cha~ge. In fact, the Indian legislature, in referenoe to subjects 
like the present is obli"'ed to deal with its Bills mucb in the same way 8S the 
ell(Ple has been 'said to·o deal with her eggs; tbat is to my. the Bills finally 
b~ught into legal existence represent· only the carc~u~y selected residuum of 
numerous projects an'd principles which. in the meantIme. have been .eduloUily 
tested and silently eliminated in Committee, • 

• 
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. ·1'1 believe that the great difficulties with whioh the Committee have had 
t'otdeal' in'trairtiDg 'the present Bill, have arisen ou~ .. of the exceeding oomplexity 

, . of the relations of the population of Oudh, on the one hand to the ,soil, on the. 
:",'citherhand to the State. That l>0pula~ion is Qomposed, broa~ly speaking, of 
';~b~ee\dissimilar, yet ~losely inter~relu;ted, olasscs. " In the" first place, there are 
:,>~··thiPtti1uqdd.rs; 'tllen~there are die rest of the' proprietors and the village 
:: communities; and ~nktly, there are the under~proprietors and other subordinate 
,·:~llo1der!J." . Thetiihi<idars' are directly respollsible to Government. for _ the pay-...... \ ,,' .. '. . . . . ,-
; :>merit . ot the' 'In'nd~revenue assessed on. their estutes;' os 8re also the other 
.. prbprietors and villnge communities; whi'le the under-proprietors and subordin·· 

ate holders pay tho revenue assessed on their lands to a taluqdar, or some 
other superior proprietor, ill: addition· to the share of the profits to which he is' 

"' .. entitled. The Government of India therefore, in legislating on the subjeot of 
l~nd-teven~\}n Oudh, has had to consider most caretully, not only the relative 

.. rights of thc faluqdars, superior proprietors, under.proprietot:B, .and subordinate 
,,\!~~~~r~~ut alsb the groun~s. on which those rights repose in ancient-usage and 
"~>custotD,as well as the condltlOns whereby they should be regulated and defined 

·in aooordance with modern requirements. In faot, the task which' the Govern-
ment has had to undertake has been to reoonoile, 8S' far as possible, the vested 
rights and interests of the taluqdars with the interests of the subordinate hold~rs, 
the interes,ts ofthe" cultivator, the interests of the State,and the interests of the soil 

~'. its~lf: Now, I shouldcertninly havo thought that a legislature, thus praotically 
engaged in the oonscientious endeavour to ""Work out to a just solution one of the 
m~st perpiexing-thougll,8t the same time, one of the most interesting-problems 
in le~islation, might have 'fairly ~nd reasonably reckoned on receiving from 
apubliQist so eminent as M. de Laveleye,' should he deign to notice their 

:.(~ :l&bour~-well, if not a sympathetic interest in thedi&oulty of those labours, 
at least a perfectly impartial recognition of their results. But I will' now 

.• ask Hon'ble "Members to allow me to read to them a few passages from the 
""ork by M. de Lnveleye,to which i have referred; and if those passages aro 
!lot already in.the reo()llection of Hon'ble Mombers~ I ~m sure they will hear 
them with oonsiderable surprise. .•. . ... .. 

" , In Oodh,' 14YIl M. de Laveleye, ~ the Briti.b Government has eODlidered" the taluqdan 
u the lole proprietors of the Boil, toitAONt a"l ,,,,,v~ toAaiev" Oil 6e1talj of tA~ i"t""", oJth~ 
.,6ordi"ate "oIMr,.' . . 

II A.nd having thus conoisely stated the assumed fact, he pro~eds to enla'rge 
upon it thus ~ . 

.. Duri.ng tbat. period of anarch), whi.ch preceded the annexat.i.on or Oudb, the taluqdar. 
(who were murely t.He ancient. head. of clanll, feodal leigneoB, aUd coUectora of impoBu, jll" 
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like tAe eam{naafl) usltrped tho position of independent pronrietors' ond of to th ' 
f th It' 'I' , r , ,re .uppresslon 

0, e as insUrrectIOn, t le Drlhsh Government purchaud til . , b ' , 
in that capacity! lit Illppor. y rcCOgtllzlDg them 

:' M: de Lavoleye. then add's, that although the Government instituted an . 
enqUIry mto the questIOn whetller the ryots P08sI'sBcd any rights-nt nil' _ m 'tl tl 'I ... In con neo o~ WI 1 10 SOl. they cultivated, yet they (the t'/lOt8) wero terrified into 
a~swerl,ng ,tha.t enql1lr~ with a negative. And. thcn, after having drawn this 
do~ble l~dletrnent ~galDs~,the British Government for bribery and intimidation 
(bribery m our dcnhngs With the taluqdars-intimidution ill our dealings witb 
the ryots), M. de Laveleye oontinues: ' . 

" 'In Oudh tile State' (that is, of courSI, the British Government) 'hal "iplllatt4 no ,.ar. 
cntse wlu:Jutver for the ryot. ~bis is a ,fault, ond something 'moro, It is a crim_tho crime 
of high treason against humanity.' 

"Well, now, what can one say of assertions like this, unless jt be what 
Horace Walpole, I believe, said of a certain lady of his aoquaintance. ' She. 
has,' he said, 'as good a set, of teeth as any woman can possibly have, who 
has only three teeth, and each of them black.' 

• 
", Is it too muoh to say of suoh a passage as this, that it is as full, 

candid, nnd nccurate, as any p3ssa~ can be which oontains only three state. 
ments, and eaoh of them false P M. de Laveleye is, I believe, 0. member of 
the Cobdpn Olub j and, if so, he is certainly one of the most distinguished 
members of it; and I have no doubt whatever that to his numerous COD-

tinental readers this oircumstance will have been an all.llu16cient guarantee 
for the acouracy Qf his statements upon the subject of Indian legislation. 
But, what are the facts? Now, I speak bere in tbe presence ot experienced 
Indian legislators. There is not a single Hon'ble Member sitting at tbi. 
table who will not be able to correct me immediately if I am unwarranted in 
asserting, that in th!! whole history of our land legislation for Oudb, there 
has been no period at whiell the legislature of tllia Empire has ignored tbe 
'existence of proprietary rights in the soil of that province, other thon thOle 
of the taluqdurs; that at no period has it disrl·gn.rded the int~rests of the 
lubordinate holders of tbnso l'ights; that at no period bllS it omitted to take 
elaborato precauti~ns for the protection of the tenant ilnd the rlot from aOl 
abuse of powers which, though recognized by, our generosity, have ahv&y. 
be~n restrained by our justioe. 
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,;~~ oPI!eal to the records of our land, legi~lation for Oudb, which I now· 
bold in my band. 

II Act XXVI of 1866 is entirely and exclusively-devoted to tile affirmation 
and definition of the olaims of subordinate proprietors in Oudh. Now, this 
A~t 'W~s -pas'Jd witbin,ten years after the. annexation of the :Provino~ of ~udh j 
but its very p~el1~ble attests the pre-existence ~f rules. and regulatlOns lsJuad 
by the . GOVernm.ent of India fOl~what are tbe words p_1 the belter deter-
mtnqeio,. qf ol4irne ,bV per.ons pOl8618ea oj .ubordinate right. of Jlropertg '«n 

•.• ;.t' ,,'~ .• , .. - 1,",. "," : " ., 

Oudh •. 

. "Again. 1 turn to Act XIX of 1868, and I find that Aot to be one 
elaborate oode of law for ,the maintenance of subordinate prbprietary rights, 
and for the proteotion of tenants in Oudh. Section {; of this Aot deflnes the 
rights of oocupanoy, whioh inolude those of the ryot. Seotions 22 to 26 
aeoure to. the tenants of Oud4. the right of oomp~nsation for improvements. 
Obapter IVI limits the maximum rates of rent; Obapter V strictly circum-

" 'Boribes the~ power of ejeotment; and, the ~me consistent tendenoy of our land 
legislation for Oudh i8 oontinued in th'is direotion and carried on by the Bill 
whloh we hope to pais tooday. Seotion 25 of that Billsubjeots to'importan·t 
exemptions the right to res}1me rent-free 'grants; and, again. section 185 
rese"es to the S!ate comprehensive powers for the resoue and preservation of 
the interests of tenants whose land is sold for arrears of revenue •. • • "Now. I make no apology to Hon~hle Members for having in1licted upon 
'heir patience this referenoe to facts with which they are all thoroughly 
familiar; because I am sure thfly will feel that, on an occasion like the present. 
and as the Executive Head of the Government of India, I need make to the 
members of 'its legislature no excuse fo~ endeavouring to. refute \he unfounded 
aspersions cast upon their policy by so distinguished a oritio of it as li. de 
Ladlaye. And if, indeed, ,ome echo of my words should reach beyond this 
room, I trust it may tend to confirm the taluqdirs of Oudh in'that considerate 

~ recOgnition which, I am bound to say. they have given to the many and great 
dimculties involved in the task undertaken by this GOTernment, and also to 
the impartial and conscientious spirit in which the Government has endeaToured 
to perform that task, in legislating upon a subjeot which materially concerns 

~ 'he interests of other classes in Oildh hesidu their own. 

II I have now onl, to put the question before me i and t.he question i. 
that the Bill. a8 amended, be pnssed." 

The 1t;otion was put and agreed to. 
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The Hon'ble Mr. Hobhouse's motion that tho Bill to declare what lllw~ 

are in force in Oudh, as amended, be pnssed, was then put and agreed to. 

The Oouncil adjourned sine die. 

. SUI:L,!; } 
The 9th (Jccober 1876. 

WHITLEY STOKES, 
S~ct'elary .10 tlle GO'IJerntne1,1 of India, 

.LegulatifJe Depat't;'lent. 
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